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Demand from A. P. High Court 
Advocates Association to reduce 

Court Fees

4894. SH RI R. K . M H A L G I:
SH RI A M A R  R O Y P R A D H A N

Will the Minister of LAW , JU S -
T IC E  AN D  C O M P A N Y  A F FA IR S 
be pleased to state:

(a) whether demand has ben made 
in December last in Andhra Pradesh 
High Court Advocates’ Associa-
tion function that court fees 
should be minimal in suits involving 
individuals against the State because 
the legal battle was not between two 
equals;

(b) Government’s reaction thereto 
and action taken; and

(c) if  no action taken, the reasons 
thereof?

TH E  M IN IST E R  O F  LAW , 
JU ST IC E  AN D  C O M P A N Y  A F-
FA IR S (SHRI P. S H IV  SH A N K A R )-
(a) to (c). Government have no authen-
tic information on the demand said 
to have been made in December last 
in A ndra Pradesh Advocates’ Asso-

ciation Function. The position is 
being ascertained from the State Gov-
ernment. The subject “ fees taken in 
all courts except the Supreme Cour*”  
occur as entry No. 3 of the State List 
in the Seventh Schedule to the Consti-
tution and hence primarily the respon-
sibility of the State Governments. The 
suggestion of the Law Commision 
that court fees may be abolished or 
reduced was taken up with the State 
Governments in 1975, and none of 
the States was agreable to reduce the 
court fees.

Inadequate coverage by Television/ 
All India Radio regarding Spe-
eches activities of Political 

Parties

4895. SH RI R. K . M H A L G I: 
W ill the Minister of IN F O R M A -
T IO N  AN D  B R O A D C A ST IN G  
be pleased to state:

(a) whether Government are 
aware that complaints are made 
from time to time regarding the 
policy of giving inadequate coverage 
adopted by the T V /A IR  in the 
matter of speeches activities o f 
various political parties or their 
leaders;

(b) if so, whether administrative 
arrangement exists whereunder all 
such complaints are looked into im-
partially and at the proper level;

(c) if so, the nature of these ar-
rangements ; and

(d) the specific complaints 
which were voiced by the various 
parties and individuals in the last 
six months and the views taken by 
Government in respect of each of 
them ?

TH E D E P U T Y  M IN ISTER  IN 
TH E M IN IS T R Y  O F IN F O R M A -
TIO N  AN D  B R O A D C A STIN G  
(K U M A R I K U M U D  B E N JO S H I): 
Policy guidelines to the offiicial 
Media Units stipulate that dissemi-
nation of information, news and 
comments should be done in a fair,




